41 of 1958.

“HE SUPREME CQURT, JUDGES, (CONPITIONS, QB
SERVICE) AMENDMENT ACT, 1976

No. 36 OF 1976

(18th Mgrch,;1076.)
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An’ Act further to amend the Supreme.Court ] udges (Condmons -of
srif oY tomicdus oo Qepvigg)ACE 1958

B it-enacted by Parhament in the TWenty—seventh Year of the
Republic of*Ihdia: as' follows: i~

4,4 (1) J'I‘his Act may be called the Supreme Court. Judges (Condltions
of Service) Amendment Act, 1976.

(2) It shall be deemed to have come into force'on the 1st day of
October, 19'74

ai? gy

. In the Supreme Court Judges (Conditions of Service) Act, 1958
(herelggafte referred to..as’ the. principal Act); section 14 shall he.re-

numbered as sub-section (1) thereof and after sub-section (1)-.as so re-.

numbered, the following sub-section shall be inserted, namely:—

“(2) Notwnhstandmg anything contamed in sub-section (1), any

J uage to. whom that sub sectlon apphes and who s in. servme 0N UT

'a!fter thie' 1dt day of Octobel 1974, may, if he ‘has elected. under the
proviso to that sub-section fo receive the pension payable to “him

under Part II or, as the case may be, Part 1II of the Schedule

hefore the da1e on whlch th(_ buprerm_ Louxt Judffu (C m"*h,_k of
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263 Supreme Court judg&s (Conzfitions of Serm’ce) Amendment [Acr 3é

Service) Amendment Act, 1976, receives the assent of the President,
cancel such election and elect afresh to receive the pension payable
to him under Part I of the Schedule and any such Judge who dies
before the date of such assent, shall be deemed to have elected afresh
to be governed by the provisions of the said Part I if.the provisions
of ‘that’ Pért are’ mOre favourable in h1s case’”, o

G R T T AN A

Insertion 3. After section 16 of the principal Act, the followmg section shall be
of new inserted, namely:—

seCtiOn PN - : PR

16A. A A o

Family ‘16A. (1) The rules, notifications and orders for the time heing
pension in force with respect to the grant of family pension in relation to an
and gra- officer of the Central Civil Services, Class I, shall apply to the grant
tuity.

of family pension in relation to a Judge who, being in service on or
after the 1st day of October, 1974, dies, whether before or after
retirement, in circumstances to which section 16 does not apply.

(2) The rules, notificationg and orders for the time being in force
with respect to the grant of death-cum-retirement gratuity benefit
to or in relation to an officer of the Central Civil Services, Class I
((intluding the provisions relating to deductions from: pension for the
purpose) shall apply to or in relation to the grant of death-cum-
retirement gratuity benefit to or in relation to a Judge who, being in

service .op on aften the 1st day.of Qctober; 1974, refires, ior. dies;in .
' circumstances  to which sec’mon 16 . does npt- apply, sub]ect to the ,

modlﬁcatlons that—

oy . £1); the minimum,qualifying service for.the purpose of entitle-
ment to the gratuity shall be two years and six. months;.

(i) the amount of gratuity shall be calculated on the basis
. of twenty: days’: salary . for €ach: cpmpleted year of service igs. a
Judge; and R . .

(1i1) the maximum amount of gratuity payable shall be
. ¢hirty thousand .rupees., - , : O

Explanation.—In this section, the expression “Judge””‘hals the

same meanmg as in section 13,

Inser’u,on, o I
of hew ;»'->-*1nserted namely:—
sections ; R
23A, 23B
and 23C,
“93A. Every Judge shall be entltled to a conveyance ailoy Wanee
Con- -
veyance - of three hundred rupees per month, subject to the mamtenance of a
allowance. ) motor car by him. .
03B, The Chief Justice and each of the other Judges shall be
Sump- £
entitled to a sumpiuary allowance of five hundred rupees per month
tuary al-

fowance and three hundred rupees per month respectively.

4 After sect1on 23 of the pr1nc1pal Act the followmg sectlons shall bei*’
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. 23C. Every retired. Judge shall, with effect from the date on
which the Supreme Court Judges (Condl’uons of Service) Amendment
Act, 1976 receives the assent of the President, be entitled, for himself

e ,and his family, to the same facilities as respects medical treatment

and on the same conditions as a retired officer of the Central Civil
Serv1ces Class I and his family, are entltled under any rules and
orders of the Central Government for the tlme being in force.”

45, Tt dection 24 of ‘the principal Act, for ‘suib-section (3) the follow-
ing sub-section. shall be substituted, namely:—

~“(3) Every rule made under this section shall be laid, as soon as
may be after it is made, before each House of Parliament, while it is
in session, for a total period of thirty days which may be comprised
in one session or in two or more successive sessions, and if, before the
expiry of the session immediately following the session or the suc-
cessive sessions aforesaid, both Houses agree in making any modifi-
cation in the rule or both Houses agree that the rule should not be
made, the rule shall thereafter have effect only in. such modified
form or be of no effect, as the case may be; so, however, that any
such modification or annulment shall be without prejudice to the
validity of anything previously done under that rule.”.

6. In the Schedule to the principal Act,—

(I) In Part I, after paragraph 5, the following paragraph shall
be inserted, namely:—

‘6. In the case of a Judge to whom this Part applies and who
has retired on or after the 1st day of October, 1974, the foregoing
provisions of this Part shall have effect subject to the modifica-
tions that—

(a) in paragraph 2,—
(i) in clause (b),—

(4) for the figures “470”, the figures “653” shall
be substituted;

(B) for the figures “1,200”, the ﬁgures “1, 680”
shall be substituted;

(1) in the proviso, for the figures “26,000”, the
figures “36,400” shall be substituted; ’

L (b)in paragraph 5, for the figures “7,500”, the figures
' “10,500” shall be substituted.’.

Medical
facilities
for retired
Judges.

Amend-
ment of
section 24.

Amend-
ment of
the

Schedule. .

(2} In Part II, after paragraph 2, the following paragraph shall

be inserted, namely:—

i ‘3. In the case of a Judge to whom this Part applies and who
has retired on or after the 1st day of October, 1974, the foregoing
provisions of this Part shall have effect subject to the modifica-
tions that in paragraph 2,—

(i) in clause (b), for the figures “1,400”, the figures
“1.060” shall be substituted;

(i1) in the proviso, for the figures “20,000”, the figures
“28,00007 chall be gubstituited:.
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(8 In 1Part 171, after- paragraph 2, the followm pa’gagra,ph shall
be inserted, narnely — o

8. In the case of a J udge to Whor ‘this Par*s qpp‘hes and who
& i attér the” ay 'of Odtober, 1974, {he ‘foﬁegomg
::prowsiéhs ‘of this Part shall have (effec’t stibjec s,to “fhe modifica-
tidns that in clause (b) of paragraph 2, for the figures “500”
.and “2,500”, the figures “700” and “3 500” shall . z;espectlve.ly be

~ substituted.’.
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